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The House reassembled after lunch
at half-past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

ALLOTMENT OF TIME FOR
MOTION RE STRIKE BY DELHI
SCHOOL TEACHERS

THE DEPUTY CHAIRMAN: I
have to inform Members that under rule
172 of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, the
Chairman has allotted two hours for consi-
deration of the motion regarding the strike
by Delhi school teachers.

N

Sty

THE ARMED FORCES (SPECIAL

POWERS) CONTINUANCE BILL,
1968

THE DEPUTY MINISTER IN
“THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SURENDRA PAL
SINGH): Madam, I move:

““That the Bill to continue the Armed
Forces (Special Powers) Regulation,

1958 for a further period be taken into
consideration.”

Madam, the Bill which is only an
enabling Bill, seeks to continue in the
territory of Nagaland State, for a further
period, the Armed Forces (Special Powers)
Regulation, 1958, It enables the Gover-
nor of Nazaland to declare whole or any
part of the State as a ‘disturbed® area,
if in his opinion the disturbed or dangerous
conditions prevailing in the area necessitate
the use of Armed Forces in aid of the civil
power. It is only when a declaration is
made by the Governor in the Official
Gazette that the substantive provisions
of the Regulation come into force.

The said Regulation was promulgated
in 1958 by the President in exercise of
powers conferred by article 240 of the
Constitution read with sub-para 2 of para-
graph 18 of the Sixth Schedule thereof.
It conferred certain special powers on
commissioned, warrant and non-commis-
sioned officers o  the Armed Forces
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not below the rank of Havildar to

enable them to aid effectively the civil
power in those areas of Kohima and
Mokokchung districts of the then Naga
Hills Tuensang Area, which were declared
as disturbed areas by the Governor of

Assam by notification in the Official
Gazette.

The Regulation was initially in force
for a period of one year. Since disturbed
conditions in the areas of Kohima and
Mokokclung  districts

continued to pre-
vail the

Regulation was extended from
year to vear till 1963 by appropriate Regu-
lation promulgated by the  President.
After the formation of the State of Naga=
land op the rst December, 1963, the
1958 Regulation was continued by par-
liamentary legislation, and for this purpose
the Armed Forces (Special Powers)
Continusnce Acts of 1964 and 1965 .
were passed. The Regulation was further
extended to Tuensang district of Nagaland
and continued for another period of ome
year in 1966. Now it covers the entire -
State of Nagaland and the present exten~
sion is due to expire on the 4th April,
1968. Itis necessary to extend the Regu-
lation for a further period of one year
beyond sth April, 1968 in view of the
continued existence of a threat to peace and
-security in this strategic border region.

The object of the Bill is to extend the
Regulation to the entire State of Nagaland
for a further period of one year.

In the end, I would like to assure the-
House that it is not our intention to vesg
membeis of the Armed Forces with special?
powers for a period longer than is
necessary. That is why we are extending
the Regulation for a further period of one
year only. Madam, I move.

The question was proposed.

SHRI BHUPESH GUPTA (West
Bengal): Madam, you will remember when :
the matter first came up in this House, .
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we had certain very strong reservations
about the kind of arrangements proposed
' t0 be made. We are now introducing the
_Armed Forces into the domain of that
State. Now that the Nagaland State has
. come into existence, it becomes the domain
of the police administration to use the
normal powers to deal with a particular
- situation. Besides, the Armed Forces
have been given certain powers which
are normally not given to them at all.
“Now the ground for all this is thatit is
necessary in order to tackle the situation in
-what they call the sensitive area and deal
-with the problem of Naga hostiles.
“Naturally this argument has been ad-
- wanced from year to year or from time to
time as and when it has become necessary
for the Government to ask for the ex-
tension of these powers. Even now the
hon. Minister has said that it is not the
intention of the Government to continue
this power for longer than is necessary.
He should have given us some indication
. a8 to how and in what manner the special
powers are going to be ended in the near
future, if at all. We should have also
been allowed to discuss as to whether
another sort of arrangement is possible
or desirable there in order to deal with the
situation.

" I think the time has come for th e

. Government to apply its mind a little more
politically to the subject of these hill
areas. Obviously the entire area
become today highly sensitive in a way,
full of discontent, and I do not deny that

. certain fissiparous and disruptive tenden-
cies are also in evidence. I know it
for a fact that certain missionaries of
British and American origin are ehcouraging
hostile and other activities in that area but
the Government does not of course act
effectively against such foreign elements
which still remain entrenched there.

a This is one side of the problem.

There is an attempt on the part of the
|~ Gover nment to intimidate the Nagas while
the same time talking tothem. It may
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be that at the political level, the level of the
Government or the Ministry or even the
Secretariat level, it may not be so. But
when it comes to the actual practice, in
the areas concerned the special powers
given to the Armed Forces are used as a
kind of intimidation against the Naga
people, which does not help a political
solution of the problem. It is not for a
moment my contention that we should
not protect life and property against violent
activities but at the same time it is necessary
for us also to bear in mind that people
react to the manner in which we adminis-
ter in that area these laws and powers to
tackle the situation. Nagas look at India
very often through these Forces that are
there. The image of India, to a greater
extent, ig created, good or bad, by what
these Forces do there or how the special
powers are used. I make this point
because in order to attract the Nagas
towards the rest of the country or to sober
them or to help them to see reason, it is
essential that we project India’s image
there in a sympathetic manner. 5o
that the Nagas feel that we really mean
to attend to their needs and urges to the
best of our ability and resources provided
they willingly and unreservedly accept the
fact that they are a part of the large:
Indian community, Unfortunately in this-
respect, there are certain deficiencies in
the administration of these Forces or in
the manner in which we are running our
affairs there. In this connection perhaps
I should also ask the Government to re-
consider this policy of creating such
Forces. We know that when these Forces
are used in a wrong way, not in Nagalasd
or in other parts of the country, the Nagas
feel or the people in similar situations feel
that what we say in our political overtones
is not sincere and that we mean something
else. When the @overnment ovelaves in
this undemocrsie  anti-people manner
in the neighbourimg Assam, West Bengal,
Bihar and other States, ‘obviously these
cannot but have very adverse repercussions
in the minds of the Nagas who may begin
to doubt the bonma fides of the Govern-
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ment of India when it says that it is willing
to extend larger autonomy to the hill areas
or to make good, acceptable arrangements
provided they reciprocate by accepting
without qualifications the fact that they are
.a part of India and that territory forms a
.part of the Repulic or the Union. -

SHRI G. RAMACHANDRAN
{(Nominated): It is just because we are not
certain in our minds nor is there evidence
that they will accept that condition that a}l
ithese seem to follow. i

SHRI BHUPESH GUPTA: This
«uestion isvery difficult “o answer. First
of au, we thought nobody would accept.
“Then we thought or we took them for
-granted. Then when we had our inde-
penden:: then¥problems arose and then
we falt that perhaps the situation would
‘be much more serious than it is. Then
we found that some of them were willing
to remain with the rest of the country
-and not go in for that kind of action which
is why I believe the creation of Nagaland
‘was expedited but there fare others who
“are not of this persuasion and Ijcannot
:say that there is any evidence on the part
‘of the extremist elements that they are
going to accept it but even so, I find im-
‘portant developments take place and that
is when the negotiations and the so-'
«called peace talks started accompanied by a
cease-fire or whatever you call it on the pﬁ
.of the Government of India and a kind of
.agreement was arrived at, It is not my
suggestion that the agreement has | been
-observed by the other side but the fact
that we have taken to this kind of approach
of talks and negotiations across the table
«despite certain explosive developments
showed that we are primarily interested
in a political settlement of the problem
that is haunting us all these years. I am
approaching it precisely from that angle.
My contention is, use of the Force should
not try to negate what we have gained by
way of even bringing about the talks and
«wother developments. If we have reached
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out a certain section of the Naga com-
munity, we should try to reach out the
other sections of the community instead of
doing things which repel those who have
been won over to the pogition we have
taken.

305

SHRI G. RAMACHANDRAN : There
isthe constituted Government of Nagaland.
Have they objected to this extension ? Have
you any information ? My question is
supposing the constituted Government of
Nagaland about which you spoke is not
objecting to this, what have you to say ?

SHRI SHEEL BHADRA YAJEE
(Bihar) ¢ Have you ever been to
Nagaland ?

SHRI BHUPESH GUPTA : It is
there in the statement of Objects and
Reasons. You can read it. They have
not ? A large number of people have not
shifted their loyalty yet but there is a
constant effort on the part of some people
there to win that loyalty. It is going on.
That is why I say the process should
continue and nothing should be done which
disturbs that process and sometimes the
excessive use of power or a sort of aggres-
sive gesture will create difficulties. All
the time it is not good to talk.

SHRI SHEEL BHADRA YAJEE:
I asked Mr. Gupta, ‘Have you ever visited
Nagaland’ ?

SHRI BHUPESH GUPTA : I am
sure my friend has been there. I have
not been there.

SHRI NIREN GHOSH (West
Bengal): He went with Subash
Bose..,

SHRI BHUPESH GUPTA : But I

have been to the very proximity to that.
I have been to Imphal, Manipur and all
that.] But in order to state what is happen-
ing in the House of Commons, w

not go to Westminister. The House of
Commons discusses the Commonwealth
Immigration Bill but is it necessary for
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us all to be in the House of Commons in
. order t0 understand what is happening
there ? Anyway, if you are interested in
my usual itinerary, 1 mean that Nagaland®
has not been included in it this time but:I
should like to be there. So nothing should
be done to disturb ir. The time has come
.for us to think whether we can straight
way say something politically positive and
attractive to the Nagas, instead of merely
talking. The talks should go on, I:m
not opposed to it but we should come ouvt
yvith a suggestion and mobilise public
opinion in the country and somehow or
othergreate an impression among the Nagas
that we mean to accommodate them as
far as possible. It must be said that the
hills’ people have genuine grievances and
épprehensions about certain thirgs. Let
us not wish them away. They are there.
“Fhey may be right or wrong but this is
part of their life from which we cannot
escape. Why the Nagas ? Look at what
is happening in Assam or in Tripura and
other places or in the entire tribal regions
of this country. There is ferment, there
are disbeliefs, apprehensions ard so on.
Therefore it is necessary to develop a
political approach in the right manner.

As far as the Central Forces are con-
cerned, the Central Government, as you
know, is assuming more and more powers.
I am not willing to give it any power,
because, irst of all it misuses the power.
Secondly, the powers become licence for
it. Thirdly, the powers kill its caracity
to think politically and weakens its de-
mocratic good sense, if it has ary. Take
the so-called Central Reserve Forces meant
for the borders. It is beirg wused to
suppress internally in the various States
the mass movements and struggles. It
was created to protect and secure the
border areas. Now it is being used for
breaking strikes and intimidating people
or for toppling the non-Congress Govern-
ments and what not. I do not want to
go into that. I am sure if, for example, in
Nagatand by any chance there is 2 non-
Congress Government, I wonder what
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this Armed Porce Special Regulation will
be like in that region, not that they are
always in a position to use it in this manner..
The way the Governmnt is behaving is
adding to the misgivings and apprehen-
sions in the minds of the Nagas. All the
more so when there is always an attempt
to talk on the one hand, «nd to hold out
the sword on the other. I think we should
see that the talks and discussions, the
spirit of peace and discussion, get the upper-
hand in dealing with the affairs rather than
this thing. If there is the police force,
let the police force be used for protecting
life and property. If it is a Centrallgh
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.administered area, the Tentrally-adminis--

tered area have their police force and
if itis the Nagland area,—as it is now in
most places—there also you have cer~
tainly 2 police force: give the police a little
more power in order to function effec-
tively—not to suppress people—rather
than assume more and more power and
bring this kind of armed force into opera~-
tion. That should not be done.

Therefore I do not wish to say anything
much on the subject. The approach of the
Governmet is defective, and as always
happens with these so-called temporary
measures, they continue. Have you come
across here any temporary measure being
repealed or not continued ? We started in
1952. We had been given year after year
what they call temporary measures of this.
kind. Ministers come and go, fall or rise,
but somehow or other these measures con-
tinue, perpetually and eternally. Well,
you chose not to call them permanent
measures but they are, in fact, permanent
measures, as, for example, the Preventive:
Detention Act; it is continuing. It was
supposed to have died three years after
1952, but it was continuing to be applied
at least up to theend of 1967, I believe,
and I am sure, by the time it prefers to
die, there will not have remained any
Congress Party in the Treasury Bencles..
Therefore such is the situation, and the
less said about the temporary aspect of
the matter, the better. ‘
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i meaE QA . AN gt #1 3aT TR & 5 A g

fegdt smAT  wEean, § 59 fadaw
FT qAGT F@TE | THT IF FTAS
T T S FT AT TqAT A T AT,
g 99 @ AT at #Y S99 |
frar ar o< 78 @@ [arw fwar ar
gt &7 AuegTH FT IFIA GEAT TGS |
Jex ag &g 6 [Ffew o) sw9dww
st faoedy & 99 3WR 9T ..

SHRI BHUPESH GUPTA: Madam
Deputy Chaiman, with your permission,
I am leaving. I do not mean disrespect to
him. I assure you I am not going to Na-
galand. I shall come back.

o AAT AW ¢ ... dl IAF
PRI FTAF @1 FuF
wgW ¥ d1 G AT @ w7 agt
SET UF A1 AT § W q@F FY
el F1 ARG F9 ¥ H ST
S« gH AT &7 a9 Fadr o§f Ty g
TR F (AT T a8 F7a1T F FqdT o¥ |
A 1 HIT BrAL GAT & AL HT G
& AT EAT F AT qIHAT 1 Ay
9 gW W F aY "IEA 99T A7 99
i za AT UF T W <3 &, awrs
qET FTIRE | EAT wEA & AT
a1 =1 forwrgd g guTdr aaT A, WK
gafon 99 7 9TC HuHT TR AT FQT
g7 {5 98 TvH a9 FHOR 2 &R
qrTTAvE T AT A S gAY ey
2, TEl FOAT IS g1 @Y &, AT A
[N T 1 gAWE  Fad @)
W g EAT IEANT & 91T | ST
FIAT FTHT, HIAAT  FAT, T FEAT & |
AT ATHT @Y @I &, Feal § faedr
ForST TEEATE 1 I AIgEAT w4,
FH AT 1 ATAT FT ASH § FFAT SA0AT & |
adreT ag £ fF gardy ¥A1 A agl
€ N1 AgES TGl § WK AN fauw
T FT T AT A AT AT G
anmry & 91 g @ & | afdfeafy
267 RS—7

|

gt &P fF oF 3w A g ¥ us
T F @A g AT AT GHT T AN
ZATY {7 3@ AT 2 | IFHT YAT IS F@T
&1 H BT F A G A IS
AT STAT § A7 AT §, ST & ==
Y ) F QAT qF Ay S g A
F41 #1 farnfedt 77 a9z ¥ & smg Y
Far AEY @A 3T qaT § OF Fmy
TIATT A TG & | AT AV A G /e
¥ W AT 7 3 frewtat # aow
o &7 fear  AfFT S & oo
ffFddy FATRE IWHF IR A T
S H AR AT & a1 § g T T8
TG FaT | TIEEAE H AR 7 AT IR
T3 A FG F AR F oAamAe ¥
g i O off o &, 3T AT Zf g
g, &= mifFeae & 3T F7 &A1 gafsy
WY ARITAS AT fFaT A
T g7 § A % gEErge Aartamwr
#; gar § A -fagrd afmge &
AT & ol guTd gEAT & | S AT AR
JATT & IT FV ATH AT FAT =TT
I oy @nil & fad #78 sqaeqr =gt
g & 1 A7 oT g fF aw s
AfoTgT & AT g o w8, g ay fufawex
aeg FATIT wfET o gEr agr
AEFETAE S | AT A g A Ay
I FEr a1 % Tw A T W
Tt & g7 AT ATfET | §IT T HEB
qF § GO FT FE AFE | GETERA
ARTS F AAT q@T T T, AT
fas 3e7 fa¥ @d, qagEE A IE
A 75T & Fa7 5w f 97 F4, Aigsaq
FI 1S T FY A FT JE A
A FL T AT DT AT T ATT
Gff A1 K yama fard @
S Ffas § ywogmda @y
ag AT aTq FT | TTT 98 AMAT 747
e A § & faaa sifas & ofas
qrET AT 76 39 A7 faerar stied
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gl w1 e #w F ghaan
g $T FRET UAHE S q@ @
Iq FT FEET R L WY AN
qY A A & 95 ¥ W@ &, qnfpeqd
AT A W@ E I AT agt o e
g g g 3 A gn w4 g0
§ |fF ara Braw | T HRCHT qEF A
FT AL AT § AMFA q9 TH AW
TEA G TR AT IF AT AATE L

SHRI G. RAMACIANDRAN:
Madam, may I ask him the question which
I asked Shri Bhupesh Gupta him-
gelf ? Taere is a lezally consti uted Gg;-
vernmant of Nigaland. Now are these
armies oirading and demonstrating arms
to them ? Jr 1re th:y illied to them ?
This is a separate section of the force.
Did the constitutional Government of
Nagaland ask the Government of India
for stronger and stronger use of armed
froce acgiinst them ? Or are they
saying, let us wait and let us watch,
urfess my friend implies by what he says
that the peace talks should be terminated ?

SHRI SHEELL. BHADRA YA]JEE :
You are suggesting it as though it was in
my observations; I never suggested ter-

i pe e taly. fyrira
you have not followed my Hindi speech
and that is why you say that I had suggested
that peace talks should be terminated.
What I was suggesting was that though
there was the constitutional Government of
Nagaland there, in spite of this. the Naga
hostiles have got their separate parliament,
a hostile parliament, a hos ti [e Government
a hogtilearmy paradingopen’ and doing
hostile acts 1gainst the constituional Go-
vernment there and waging war against the
constiturional Government and against the
peaceful Nagas. Should we go on allow-
ing them to attack the Government and
the people and the members of this Force ?
Even as it is, this Armed Force is being
attacked by them, and their attacks will
increase if this Armed Forces (Special
Powers) Regulation, 1958, is discontinued,

Armed Forces (Special | RAJYA SABHA ]

!

Powers) Continuance
) Bill, 1968
since this Armed Forces will no more have
the power to deal with them. That is
why I was suggesting it. Let me now
continue with my speech. I shall reply
to you later on. .

+ 3056

e
SHRI G. RAMACHANDRAN: I
am =xpliining the question., Have ypu
any informaition that the constitutional
Governmentof Nagaland wants that kind
of thing, which you are suggesting to: be
done ? v

SHRI SHEEL BHADRA YAJEE
Madam, there the Ministers in Nagaland
always tssue statementsagainst the Naga
hostiles, also stating that they are going
to China, that they are going to Pakistan,
for training in guerilla warfare, to wz‘he War
against the constitutional Government of
Nagaland, and that their activities should
be curbed. They are issuing such state-
ments openly, and they must have written
to the Central Government, 1 take it—on
this the Government will reply when the
time for reply comes. Now, I told youin
the beginning thatafter every two months
I go there, and again I am going after
ten days. So what [ was suggesting was

hat our Government’s policy isa wecak-

kneed policy. It may be conciliatory to
you perhaps, but to me it appears to be a
weak-kneed policy.

dew, § w9 T @ 91 fF 79
AR gUHET FRIEA eI 9 ¥
g AR A & wfrge o1 7 § ) 57
T A R 1 Py qa g @
fE gl ¥ oA @ edr S Fma
g ® T A W AT dard
W AT AT 3G 1§ 99 ¥ AT qFQw
2 B gardy s Jardy e g AfEw
Tg THEAd § o o ammee 1) e @
qE EATY AXFT F AT § A OF a1
S qg WA & FF Fermma 39 Y
Wieeat g anfear § o @ g,
AEATH FULAVE R AT qgaT T Ay
SHFT A g HIT g9 oA e g &
S TR § 99 F1 TU AT 05T § HE
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I T JARET T G FL AT | o AZT  ATT §EY 9T 34

‘I F1 2@ FLHTS AR F AW A qr F0 ZA T foar sAr @ w

FT R & A Al H A g Er
F ag T G175 B & F ag
A wIAE, ST & TAT FAT [oIm

wfpq fag @ ¥ 7R §F = 73T

® ¥ gT w3 fer wmn F e o
EAT AEH 5 AG! FX AT @ & ) gafad
g9 Tefam & FavE 9w s w0 A
- HiT AT S A A0 FFAT qmwgh o
3 P.M.
qFdm &1 am & fqarar g
a i ) 39tEr ww wely & fF S
afefeaf 37 7oy a8 o) § 39 FY 56
¥ weg G fwar stAT |y 1 7 A
AEH 7 fegme F uw=w gl
W 42 @71 9% 48 a9 Fad @
T JqqAT T F JAT I § TG §HAR
fog aos AR A Fr AT G AT F
W #fare TR 39 fa@ F g
qivr @I I FTELTF aaA K1 qgla
& gagq FLAT A1 |

Zq WERT & ATM W 39 fHdTE F7 AT
@l g |

TA3I 03iPUTY CHAIRMAYN : When i

the debate started, I had just two names,
Now I have six names before me, So I
hope hon. Members will keep to the time
Now, Mr. Chordia.
off YA ATTATHSH
FRFET (AT M) : ITATT wgrear,
7z faa TTHT G U AE0 2 AT 98
TH FLATAT & [ g 3T a9€qT H1 A
T A WAL AF FA G AN AGY AT
g ada # Fag I w0 A
g fr ws A w4 747 a9 gar g€ 4,
fora @ug 980 9X /Wi T IS G7T A
+Y, AT AT AT TH I B AT
F Y wrT & o ag waear g3q qwr
R I S B s T €
Fmamm § & T fews @ o

limit,

gaTL W & a3 faw Ygat a2Y 931w
AT { g AR guAT (AT AT
adt 7 1S € av 37 GHET FT g D
SUTear g 7 e e i & W
Y T @Y A IA B FWT &Y
J[ S @l g 37 F7 OwE ag v
s T & BF ST gard a5 Wiy 3w §
T I9 FT A9 I50 @ § | T a0 7K
qrffer ater &7 fagig) arme s 2
WE, g wT AT ¥ @ #
fRadarursa a3 Aga TATFT
arme & 39 & forfy fa wfe fam
ATSF GIAT =TT S0 Fr g | FAT qTHTL
IITATH FH sTATET fFar
I A T AATHI F A5
g7 far & A st 1 w1 w9
¥ o wsar gar foar g,  #ifE
Iq 4T § T FET FST @7 &)
e § acwred Fgam g g fF
agt a¥ arns A S ¥ d3w &
®T # 997 999 F< W@ LA A
JE IT A1 AT A0 U 91 TGV &)
qg A § AYAY AR g &
e £ |

IYANIFT HEAT, AT ATHTT BT
o FOAT AT F F8 gfeaq v anfed
Faifs S [UAET AU § F <1 AfEFAy
FoeH I H AT TN AT @
g1 U ICH Q¥ AR TIHTT FAT &
fer fagidr amer #t w9 7 @Y, gEsy
IE 9g faeE anTs & 919 I F@N
T R I faw g A wfgre
v W@ & 1 77 fadaw & fF we agt
Fr feafq #Y faged & foyr gv & qa
T aqieT A8} & , av g faaa afasre
ATEAT & A &, WL IH THEAT Y 64 A
e THTT FL | 9gf 9X A1 IaHEq
s &, Y wET T AT a8,
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T FER e w1 E A AT
are fagg @ §, @1 IWEET g,
IF F IR 7 T B A@T 2

Iygsfa ageT, g T |0 9t
fF AmT @ 999 F 918 §9 ST FT

ge g1 I, WY 59 A9’ F g
gt e oY ag auear S &
Tt 9T W 2 ) uAmeAw fafwedy
g wwem a1 A R L §, ag w9 e N
T AR | WS RS F g THEAT
a9 & ST 9 FATR 9T A% fage
FTHRT ZAT Z1T AT H1% faeft 57 |y
FTAT 91T, AT 4g q1 79 &1 T2
Y GEAT 2, AT FY ST feufq F waear
s Ffanfemam g s &
fagell =W #1 Wy g aifw a8
fag qwg & 918 9 gwedr &7 fAae
¥ T AT AEF T OF N A A
AT g1 @I & W Iq 71 g fafey

¥ sewra ger Wife¥ o1 HHifE ww
1% fagig #1 7war o970 & qeF
Fare gar mE v eEE feRae

g & afEd o g gwrer Aw §
ML IGH § TV 579 A, 76 famdr
T I A9 FT FW 6T T & T gAY
qw Y goan ¥ fag Sfea 4@t 2
agf @ TR AN AT §OAWEE A
ATART KT @ & | AT & TR ¥ T
FET AEATE FF ST AT gy STt
¥ SH qIg &1 AETT BAT W@ & ST &
Ty qaAifaF 3fee & sgegr @l 1
fFar SmaT & AT 3T F agl ¥ g T
P CHE AR E RIS L -G I R
F AW Ay agl A S ¥ faege wem
T AT ARy 31T T FAART FY
FNE ¥ AN FH JIE FT BT I3
w & sufad wvEre wogw A o
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ffraa &7 & dv=wm fgy f& @ Q@
F AT T § IR0 AWFT AR &
§ &Y T S =gy | Ay wwE AN
€ T OF g 9% §FEl AT 9
T ITF Y HUC B FwERY S ar
3% G T F G gHA AT I )
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FAT G F1 Y g &t Al
AR A AT, aRIF AL ¢
T AT A A S F fagrat a7
faware @y gi, 3@ wigar &1 fifa
< favame Taq g1, S WA UF FATAATT
FfFF 1+ W FY i S F fagrar
o< fawam  w@w ™ a1 fas s
T 39 fagral &Y 19 §9 7 afor
FIA FTN FG1 (AT | 39T 31T H FAr
nfd & a1 =19 37 qvg & AR Y AT
FAT FT AT WY AR 37 F7 gay i
aoq e | AfRT § 39 A F ey
4t § FRrew § oo g9 § awg
FIAT § FIF GF AW AT FH E
L ATT I G9RGT F1 39 a& T
TEY FY TF g1 AT 5T Eq 19 1 JAT
Fge 73 ST v ag SO sfea
TR FOIT |

SHRI G. RAMACHANDRAN : May I
ask aquestion? ‘Two things are happenirg
now. Oneisthe peace talks which are going
on, The other is the extension of this
measure. Do you suggest that the peace
talks should stop and this law alone
should operate?

A fawaERT AT a9t
feqr © 9\ zrdw F@ FQ@ 3T a9
frer w1 € 1 QY feafa ®, § fe oY
R 49 F1§ & s atedy oy % fagrea o
favar w@w arer AT & A 378 agt qTEY
AWl F1 gew afass  Fr wvfed
HT I KL SAMHT FATT BT T foqary
ST FIfET | AR F9g § ¥ 9 S
FHT & HIT S AR B §F 714 ST H37
FY AHAT AE; £ 1 A7 AT eN g
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Ffez & wrarz 9z AT wAdfaw gfe
F AATT 9 39 TAEAT FT1 g fawmarar
Fifgr AT Iw9FT AT B G TTH
HIAT AT | 9T AT FC F 39 gaeAT
T A Y fAFTAT 97 AFAT E AT T ZH
T AT BT IHE FQ ¢ | 3Afy gH
15 & fr 7z waear graeda fafredy
¥ gar &7 g1 Tafaest w1 %1 & Ay
FfEd | g dw H F fafg Qar 2
A IF B dET F A AT AMT
arfzT |

zafed 9T frdaq & & g e
wdT ¥ for frafr o wfsq amey &
A AT (AT T gA FATAT B &
LT HT AT F79 & 4T FHCH AT
&0 Jrar &5 gw 39 feafy 5 a8 2
AT g gL A1 999 F A7 I 932 F(
faa sy W &1 § w7 & ow
¥ FEAT ARAT E 1 WAL AT Y qrEd
~rfed @ 7 afad, 7aT A o gq
FT FT FAT TAFT &, 99 9T AGAT 99
TFT  &fed |

SHRI NIREN GHOSH Madam
D:puty Chairman, I do not like such an
emergency measure being extended from
year to year. And I also do not believe
that this Government is competent to handle
em:rgency powers. This Government is
throughly irresponsible and they do not
know how to solve any national problem.
They create problems and that js why I
say it is unwise to vest this Government
with extraordinary powers.

Asfarasthe Naga problem is concerned,
Maidam, ifonly a separate State of Naga-
land hadbeencreated in 1948 and this they
did later parhaps the Naga problem would
not have been created at all. They did
notdothatintime, They infactsa.d that
there was no problem, that there was no
such problem. They said thatallare Assa-
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mzse pzople, that there are no Nagas. Per-
hapsin their eyes all the Nagas were Assa-
mese people and so they should all be in
Assam and no separate State of Nagaland
should be given to them these people
should not be given a separate State-
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hood, They went on in this fashion
and so they created this Naga pro-
blem. There were mavements, There

were some fishy elements also, bad ele-
ments, missionary elements and missionary
influences, foreign influences and so on,
That was because all of them, cretain miss-
ionaries and  particularly some U.S.
missionaries ware againstthe foreign policy
of Prime Minister N:hru, they wanted to
disrupt this Government and they started
and encouraged these troubles, But the
qizstion is, how did these people find a
fartile soil in that area? How could those
movements grow ? That was because the
Naga problem was not tackled properly.
Their demand for separate  State-hood
within the Indian Union was denied.
Ultimately they did concede this demand,
but they did it when it was too late.

Now some hon. friends here would
say that we should settle this issue by
force of arms. If the Government of India
could they would have. They tried,
they have tried for a number of years but
they were not able to crush the rebellion,
Ultimately the so-called peace talks have
begun only after that,

In this connection I would like to draw
your attent.on to the fact that another
problem has already been created, the Mizo
problem. What they asked forat thattime
afew years back includ ng the Mizoland
and all the Hill peoples was Statehood
underthe Ind.an unjon or a Federal set-
up or something l.ke that but that was
denied. And then the extremist elements
took charge and now we have a Mizo re-
bellion onhand besides the Naga problem.
The N:gas are 4 1/2 lakhs; the Mizos,
I hear, are 10 lakhs and this Government
would never be able to solve these problems.
They will go on dragging them from year to
year indefinitely. Even now, I ask how
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[Shri Niren Ghosh)
they want to solve the Naga problem.
Actually the Government has not put
forward any precise and concrete pro-
posals. I should say within the Ind'an
Union the Naga State should have the wi-
dest measure of powers. The Centre should
be divested of all arbitrary powers and
the maximum power should be given to
them; it should be asortof an autono-
mous state w.thin the Indian Union
but cur Government docs not envisege
any such thing because in response to
a guery from me the other day, the Prime
Miaister said that strategic considerations
haveto betaken into account inconsidering
whether wider pcwersshould be conferred
on the State of Nagaland. So they have
reservations even on  that score.
That is why I say this Government
would not solve either the Naga problem
or the Mizo problem or the problem of
Assam Hill peoples. They will go on
creating more and more problems all around
the country and they w.ll go on breaking
up the country and at the same t me they
will come forward asking for extraord.nary
powers, I say that an Army unit operating
in any part of the country should have no
special powers whatsoever except the nor-
mal powers of the Government of a
State; nothing more than that. If you
give extraordinary powers to the Army
units when they operate in any part of the
country, it becomes another Government,
In fact, we have now there the Assam Go-
v:rim:ng then the Nagaland Government
and thz Government of the Army. These

three  Governments are functioning
there. That is thc position we have
come to. This problem cannotbe tackled

militarily; if you can tackle it militarily
do 1t; you have tried it but 1 have
not the least doubt thatitis not possible to
solve national problems by resorting to
m litary mzans, This is a national pro-
blem. Tazre arz so many natjonal ties in
Iniia. You cannot crush them; you have
to cam:nt the unity of India by their
voluntary consent. So this issue has got
t> be tackled through pcaceful means
only. There is no other way of doing it,
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That being the position you must put for-
ward certain concrete proposal to solve
the problem. Even if the extremists do
not accept that proposal, all the other
elements could be wonoverand peace estab-
lished and in that way the extremists.
can be isolated. But you do not propose
to give them any powers. You cannot solve:
this militarily but you ask us to grant yow
extraordinary powers. As 1 said, this
Government will go on creating problems..
This is an irresponsible Governmert and
I am dead set apainst any extraordinary
powers being granted to this Goverrment
at the Ceantre. It will only complicate the
problem; it won't solve any problem.
So I oppose the extension of these extraor-~

dinary powers.
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SHRI LOKANATH MISRA: But they
say they need these powers to combat the
Chinese.

SHRI NIREN GHOSH: You can
be made a Lieut. General and sent to
Tibet or Peking to wage battle there.
You can do that.

So I am against this extension. I
want the Government to put forward de-
finite concrete proposals giving the widest
possible powers to the State of Nagaland
so that 9o per cent of the Nagas can be
won over and so that a peaceful solution
can be brought about. The policy of
force and conciliation that has been
followed there is going to yield no fruit
whatsover. It is barren and a completely
sterile policy. I am therefore against
extension being given for these extraordi-
nary powers any more,

SHRI G. RAMACHANDRAN:
Madam, I am not asking time for a talk
at all but I suggest that this discussion will
become more fruitful and purposeful @
the Minister can answer this question no
so that we know where we stand, as 1"
whether he has got the support of the
constituted Government of Nagaland i
bringing this measure.
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-SHRI SURENDRA PAL SINGH:
i submit that we have the consent of the
Nagaland Government for this measure.

SHRI G.
Thank you.

RAMACHANDRAN:

SHRI R. S. KHANDEKAR (Madhya
Pradesh) : Madam Deputy Chairman
I had no mind to take part in this debate
but when I heard some of the speeches

, here, I found that many of the Members
did not probably know the exact position
that is prevailing in Nagaland. I had occa-
sion to visit Nagaland as a member of

sthe parliamentary delegation and if I
claim that I know a little about this it
may not be out of place. Madam, the
Naga problem is not a simple problem.
It cannot be solved militarily,. When
we were there we were glad to find that
the Peace Mission which was constituted
by the Baptist Mission had done wonderful
work. I am aware that the work of the
Peace Mission has been misunderstood and
many extremist sections of Nagas  have
taken undue advantage out of that but
by and large the cease-fire which was
brought about by the eforts of the Peace
Mission has really helped the peaceful
Nagas in Nagaland. After having tasted
the fruits of peace, the local Nagas who
are not extremists or who are not under
the influence of foreign powers or under
the influence of missionaries are really
very much appreciative of the fact that
peace regions in Nagaland and that Naga-
land can be developed to a proper level;
it can compete with and come up to the
level of other states. So my submission
is that there is a lot of misunderstanding
in the country and many people do not

" know what exactly is the position there.
People even ask why the Naga problem
cannot be solved with a litile force.
+ There I had occasion to meet the various
military commanders and they openly
said that the Naga problem can be
solved in two ways. They say: Hand over
the entire Nagaland to us and we will
sclve it in three days. We will only request
you not to raise anything in Parliament.
We will not tolerate any sort of criticism.
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you hand it over to us, you will have
the solution militarily. Otherwise, leave
it to the politicians and let there be
a political solution of the Naga problem.
These are the two alternatives. My
submission is, the military in this modern
world has never solved a problem. On
the contrary, it has created more problems
than it has solved. So there can only be a
political solution. We also got the im-
pression there that we were rather hasty
to give freedom to Nagaland. We created
Nagaland much earlier than they expected.
They did not expect that a separate Naga-
land would be created so early. Now, they
say that there is no elbow-room for any
negotiations with the Government of India
and, therefore, this problem is there.
I know that the peace negotiations
are very much protracted. Undue ad-
vantage is being taken of it by the hostile
Nagas. There are certain agents of
foreign powers also there creating troubles,
but in spite of all this there is progress in
Nagaland. The Naga people realise
their responsibility. They think that if
Nagaland is separated from this country,
it will become the hotbed of international
politics. All sorts of politics will be
manoeuvred and ultimately Nagaland
will not remain Nagaland. Barring one
section, the extremists, who are probably
provoked by foreign powers, we had occa-
sion to meet the local Nagas. We met so
many people and we got the impression
that, by and large, the Nagas are a very
fine people. They have got their ambi-
tions. They are a tribal people and they
must be treated with sympathy. There
cannot be any military solution in Nagaland.
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Now, Mr. Chordia said that people
are being abducted and ransom is being
demanded. The Government of India
is spending crores and crores of rupees
on the development of Nagaland. May I
remind him that in Madhya Pradesh also,
in the dacoit-infested areas, every day
people are being abducted and ransom
is being demanded? Will he suggest
that there should be military rule in such
areas also? The military people canno,
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Shri R.S. Khandekar]

solve such problems. These prolems
can only be solved with wunder-
standing and through negotiations,

The Nagas must be convinced that if they
remain part and parcel of this country,
they will be happy, that their happi-
ness and progress depends on their re-
maining in this country. My submission
is that a lot of misunderstanding prevails
there. The Government should send
more people to Nagaland. They should
apprise the people, they should educate
the people and let them know about the
real conditions in  Wagaland, Tt is no
use staying thousands of miles away and,
after reading in newspapers that certain
people are abducted, you ask: why not the
military exercise their power there? We
also met the militry officers there. They
were complaining that after the cease-
fire, they could not do anything within
1,000 yards. They are helpless spectators
to the crossings which take place from
Nagaland, It is true that the section which
indulges in it and which takes undue
advantage of the protracted peace nego-
tiations must be dealt with severely, Our
intelligence should be more vigilant. We
should try to check  the activities ¥of
hostile Nagas, who are doing all these
things with the help of foreign powers,
mainly Pakistan and China. They are
bringing arms from there and they are
taking undue advantage of it. This only
shows weakness on our part. We are
not so vigilant. Why do we allow the
Nagas to cross over, through Burma, to
China and Pakistan and bring arms.
Instead of solving the problem of the
Nagas militarily, we should tighten our
borders  We should develop Nagaland
more industrially. We should build more
roads and there should be economic de-
velopment, I am quite sure, after some
time, the Nagas themselves will feel that
in peace lies their development and pros-
perity. Unfortunately, we are creating
unnecessary problems over our borders.
It is Kashmir today. Tomorrow it is
Nagaland., The third day it is something
else. We are not finding any solution,
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We just do not know what exactly the

position is, Therefore, we should be more

educated. Our people must go there and

find out the position. Only with sympathy

we can solve the Naga problem.
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As far as the provision for the extension
of this particular measure is concerned,
we have nothing to say, because it is
necessary in the prevailing circumstances.
It is absolutely essential that if India is
to remain an integrated country, she must
preserve and protect her borders and she
must have a proper army. But internally
such problems cannot be solved by force of
arms only.

This Nagaland is still with the Ministry
of External Affairs. We were told that it
was the wish of Prime Minister Pandit
Jawaharlal Nehru that this particular
problem should remain in his portfolio
and because Pandit Nehru happened to be
the External Affairs Minister also, the
Nagaland affairs were entrusted to him.
There is now no reason why it should re-
main with the External Affairs Ministry
and why it should be treated as a Depart-
ment of the Ministry of External Affairs.
Only on account of Pandit Nehru it became
a part of the External Affairs Ministry.
Now, the time has come to transfey the
Nagaland affairs to the Home Ministry.
Otherwige, the impression is created that
even today, although Nagaland is part and
parcel of this country, its affairs are being
administered by the External Affairs
Ministry, So, to remove this suspicion, they
should transfer the entire Nagaland question
to the Home Ministry, so that there will
not be this impression any more.

off dto qro wwwm  (fagre): sw-
gumafa Agiw, & fA9 gw &t &
AT AT AT § T A gL
T1Edt & fF e wET (e qrad)
R w o aw F ol agra e
TF I W -FM T AT T GR0 A
Fgr i § afeT oror 9F w1 A
H{HT AT ] ST FAAT & HTAR 9T
Tg Fgr o axar g fFqr g gw aot A
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(st v war @At

g9 FFA F AT & a7 & FE A
FTART g6 FEA FITF 7 Frem §,
AW FT @A AT E AL AFTT R GXATHY
BRI Fwardgwic g age &
S aF fggea™ 1 a%T 39 919
FT TG a9 FT JET & fF Armae ¥
arq fra gfem X spage R 9m,

o aF 98 B fafaedy &1 uw v

AT GAT §, THFT 47T § fr a8 aF
ug freag 3l s o Wi frag fawr
AT ART I AT T
N AHL T TG FLAFIE L @
qg S aXET FY glaar g g9 gfaar &
wTeor Y feafa d e

agt o 99 ¥ fafo=d At U@
q® g2 & 3T ¥ < gaFr . adr
gt faber T WY & | gAFT QEl WY
frae fasit & 5 soar fafaed &
WA agF I AqE F g
IER F AT AGH ¥ qE TAAS
2 sfew giTerm T AT &1 S FTHIL
T § Y F1 AEEA q€ FIA FAQ &,
I FF AW & AT I F AW
TR FW & | AT qrT 73 & B a+l
F gl AT EET AN F 9
#§ foga@ & o w Wrag
T & e fargeam 1 oL ARy
fafqedy w@d qr Y ST AEFNT
gt 2 iy & wwfag @@ g X
Iq A &0 TG F ALY FH FET
qeaqt & | 39 ag & feafq g &7
oF FIwr 98 W g 5 e ¥ orq w AW
AT GAT & IT TG ¥ ) &7 /AT
AfgT ¥ agi F AR { 9g LA TG
faar g1 sro afgm s ged wgrar 5
i Y ERIRAE I 7y g/
dAifg sy wifgd AT STE g
qAreAtew FEAT aTgd | ArEAlgst FA
FT 73T 48 § [ a8t g% 907 FIa
qIeTg. ¥ aqdr arfgd, agr ax §eee!
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AT gAN Ty WX AT
FT A [ WY T g THAT § TG AT
wTfed APFT TR A 37 ardf I s
agl fear AT g £ o Ay @
IqF ATHIT 9T Mo T fear & foegdix
agr A Ft & fawr #Y a7, T, 9
Jgr S A A ard |

TH IWE ¥ q87 F AR F1 gqAF
AT FER § A o 5 fgmgeam
F AN F qTY ITFT TEAAT i, AT
& T O FL, AT G, AR G0
34T 1 78 AT & 5 a5t & 97 oy
§ A1 gW S FT gWAT A & AT
qifeqr &, 97 A A7 997 9X T
AT g AR A & fafgag Gy
s armd § geersew A9 ¥ 9.F 8,
giffea § S & oY agr & 2w
AFT AW & HR AR T ITF A
¥ TF FdT & AR T A9 ¥ OF gFAv
AR g aF ¥ fav 7 for agi ae s
gRETET AT § 9 59 37T 4 715
R & foasr adtar ag €7 awd &5
staT fagaama ¥ g wWr & 99 @ Ay
qfcfeafy agt o =1 a5t & 1 faw
= ¥ 99T T aasra &1 fasfaar
w® T 37 aradla & faafax § oF
T g TEAT gy oY 6 3w sEEw
FT %A FATT TP TT TF ANT FT AT
¥ F% 59 T F7 UFT AG g7 TS
foaay o amara | & FfFT ag
ug WY 4g TTHTT AG qTAT qHY A
gaFT A 73 gt 5 T ¥ m
wigr feafq ssar g =nfed o7 agr
Fg fafa A fase g ar @ &
gatay § =rgar g 5 g an feafs
oR faare <% o T4 Fifa wwr7 o
At & af<ad agr mifq carfua Sras
wify eqrfeg @ & 9 =7 fqfeag
w0 F g o fafadr & saw a9q@
FEAT Afgy T AT fag qrm i
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A @ guer 9 ) g W@ 08§
agi W A TR ¥ A 3R
g o §, el s g qm
wT EORAE AT AE § O Al
W g Faw garl @ O AR
ww R ATy
weEAw g4 & feafq w1 v & AR
gafar w - w5 & fafaed & afw
W W ET T R AT g ITH
& ™ AfEy AT IT AT & WA
fF SOeT AEX . §F 1 A AuEA §
oAt ¥ @y o TG 99 @ g
ITH THAAT A & AT HIF FT oGS
famrr s & 1w AT 0 &
Ag 9¢ GATA qg {AT IAAT FTOX
WMo @A fafrgr W ¥
fgea gl o @Y R | gEfed H =
g gL 3T @ Wl O famre #X
A %3 73 7./ ¢

SHRI SURENDRA PAL SINGH:
Madam Deputy Chairman, as I said in my
earlier statement it is a non-controversial
and a simple Bill but the discussion on the
Bill has been very, very fruitful indeed
because during the debate members have

touc hed upon the entire gamut of the Naga-
land problem and the all suggestions that
they have put forward and all the criticisms
they have come forward with will certainly
be of the great benefit to the Government

and they will keep all those suggestions in
mind whenever the question of Nagaland
comes up. ..

SHRI LOKANATH MISRA
Please come near the mike.

SHRI SURENDRA PAL SINGH:
From the discussion it appears that two
points of view have been thrown up in the
debate. One is which is supported by a
large number of speakers that we should
trd and seek a political soloution of the pro-
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blem rather than try to solve this problem
by the use of force. Some Members who
had spoken before suggested that perhaps
we are not using force adequately enough
and that we should use more force and try
and crush the whole movement as early as
possible. We have made our stand very
clear in the past Madam that the Govern-
ment of India believes honestly and truly
that the only solution which can be a lasting
solution of the problem is the one which
is arrived at by a political settlement nego-
tifted with the Naga people themselves.
It is onthat line thatweare proceeding
from year to year, from time to
time, though we have not achieved
much of a success so far but as I have said
earlier in answer to many questions on the
floor of the House, we have every reason to
feeland believe that the policy we are p “rsu-
ing is proving quite fruitful inasmuch as
the agreement on suspension of operations
that we have entered into with the under-
ground Nagas has brought about a certain
amount of peace and stability in Nagaland
and a number of people have begun to
have some stake in peace there and quite a
large number of people are of the opinion
that probably their future lies with India
and they would like to remain within the
Indian Union. But there are still quite a
large number of people who are extremists
among the underground Nagas who still.
talk in terms of separatism and an indepen-
dent State for Nagaland. But we can
only judge our success by making an assess-
ment as to whether more people in Naga-
land are on our side, with our way of think-
ing, with our veiw, or more are on the
other side. It is our assessment that now
by and large people are on our side, they
appreciate our policy, and our policy has
proved fairly good, and we propose to go
on with it so long as we find that the under-
Bround Nagas are prepared to keep the
terms of the Agsop, and we are hoping
that as time goes by, more and more people
will come to our side and that these extre-
mist elements will be completely isolated
or they will be won over ultimately to our
way of thinking. So, my purpose in make_
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ing this remark is that the Government of
India also feels that the real solution to the
problem lies in solving the problem peace-
fully and through negotiations,
that end we are proceeding.

and to

Madam, when Mr. Bhupesh Gupta
was speaking on the subject, he said exces-
sive use of force should not be used over
there. I whole heartedly agree with him
over that, and we can assure the House that
even though we give such powers to the
Armed Forces, they will be used with the
utmost restraint, and only when absolutely
necessary, when the situation demands it.
We have to give them these powers so that
any unexpected situation arising there can
be dealt with by force, in a place where
conditions are not normal, the terrain is
very difficult and they have to take on the
spot decisions, they have to be empowered
to deal with the situation. A suggestion
has already been made that instead of re-
newing this power from year to year, we
should make it permanent, instead of our
coming every year for extension of this
power. To that I can only say that we do
not relish this idea. We do it specially
because the situation demands it. We are
hopeful that as a result of the negotiations
and discussions the whole problem will be
solved amicably and peacefully and there
will be no need for our Armed Forces to
be given these special powers. That is
why we are  extending these powers
from year to year and hoping all the time
iuat probably this is the last time that we
we doing it. Unfortunately in the past
ve also  gave a prcmise that it would not
be necessary to extend the powers, but the
situations still remains rather fluid and
difficult. That is why we have again come
to the House with this request.

A number of other points were raised
during the debate. Mention was made of
some of the foreign powers being interested
in interfering in Nagaland and creating
trouble there. Mr. Bhupesh Gupta and
Mr. Niren Ghosh particularly said that
the British and the Americans had a hand
in it. While jt is true that some foreign
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powers have tried to fishin troubled waters
in Nagaland, it will not be correct to put
the blame entirely on the British or the
Americans in this. I think as far as our
information goes the Chinese and the Paki-
stanis have played a big part in this, and,.
as the House already knows, the under-
ground Nagas are trying to establish contact
with the Chinese, and though we have no
authentic information as to how much help
in the form of finances or arms they have
been able to get from China, this much is
a fact that some of them had been able to
establish contact with the Chinese and some
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. kind of training in guerilla warfare has been

given to them. It is also said that they
have procured some small arms. As to
what kind of help they are getting from
Pakistan, that is already known to the House
and we have already expressed our views
on that.  As regards the activities of the
foreign missionaries, I may inform the
House. Madam, that there are no foreign
missionaries working in Nagaland and we
do not approve of foreign missionaries
going to Nagaland for, and carrying on,
political activities. ~ There are at present
four Catholic nuns, I think Italian in nation-
ality, who are working as teachers in Naga-
land and they are being retained at the
request of the Nagaland Government
because they are only interested in  teaching
and in educational work, not in taking
active part in politics, There is
also a British lady whois ateacher
there. They are not carrying on missionary
activities nor are they inciting the people
over there nor are they carrying on any
anti-national activities.

Then, as regards this question as to
why this subject 1s being  dealt with by the

External Affairs Ministry, that has been
gone into a number of times.
There are historical reasons . ~ ALlI cansay

is that this was one of the conditions which
the Government of India agreed to when
they first entered into the negotiation with
the representatives of the Naga People
Convention and the same thing is being
followed That dcss not mean that we
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are treating Nagaland as a foreign land.
Nagaland is very much a part of the Indian
Union, the Nagas are our kith and kin, and
the fact that some of their affairs are dealt
with by us does not necessarily mean that
their’s is a foreign land. That criticism

"has been met a number of times before.
T have nothing more to say on that point.

As T have said ecarlier, this is only an
.enabling Bill. It merely gives special
powers to our Armed Forces to help the
-Government whenever it is very necessary
for the power to be used.

I do not think there is any opposition
to the Bill as such from the Members,
-though they have taken this occasion to air
-their views on the whole Nagaland problem.
Therefore, without taking too much time
-of the House, I would commend that this
Bill may be taken into consideration.

THE DEPUTY CHAIRMAN :1 The
question is :

“That the Bill to continue the Armed
Forces (Special Powers) Regulation, 1958
for a further period be taken into consider-
.ation.”

The motion was adopted.

THE DEPUTY CHATRMAN : Now,
Jet us take the clause-by-clause considera-
tion of the Bill.

Clause 2—Amendment of section 1

SHRI K. CHANDRASEKHARAN:
(Kerala): Madam, I move :

1. “That at page 1, line 8, after the
figure --1969- the words ‘or such further
date as the Central Government may, by
notification, from time to time appoint’
.be inserted.”

2, «“That at page 1, after line 8, the
following be inserted, namely :—

(b) after sub-section (4), the follow-

ing proviso shall be inserted, namely :—
‘Provided that a notification issued

by the Central Government under this
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sub-section shall be laid as soon as
may be after it is issued, before each
House of Parliament while it is in
session for a total period of fifteen
days, and if both Houses agree in
making any modification in the noti-
fication, or both Houses agree that
the notification should not be issued,
the notification shall thereafter have
effect only in such modified form or
be of no effect, as the case may be;
so, however, that any such modifi-
cation or annulment shall be without
prejudice to the validity of janything
previously done wunder that noti-
fication.’

Powers) Conttnuance

The questions were proposed.

.

SHRI K. CHANDRASEKHARAN:
Madam, I would submit that I entirely
agree with the hon. Minister that there
should not be a permanent legislation and
that is why this legislation is being renew-
ed from year to year. ButI am unable to

nuderstand—if at all the parent le gislation
would be necessary—why power cannot be
taken by the Central Government by the
issue of a notification ? And that notification
has to be placed before the Houses of Par-
liament and shall take effect only subject
to such amendments or a annulment itself
that the Houses of Parliament may decide
upon on the placing of such a notification.

While I entirely agree with the senti-
ments expressed against the continuance
of the parent legislation itself, I would
submit that if at all this has got to be extend-
ed for another year as proposed now by
this amending Bill, the hon. Minister
must assure this House that it is not pro-
posed to continue this measure for more
than a year. The parent legislation was
enacted in 1958 in the nature of a Regu-
lation and every year we have been having
continuance legislations passed by each
House of Parliament. This is the tenth
amending Bill and the tenth year in which
this is being passed into law.
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Looking at the way things are moving
in Nagaland and the discussions are
moving in respect of Nagaland, without
going into the merits of this
legislation, the Central Government
having felt that these powers were necessary
during the previous years, I have no doubt
that the Central Government might be
asking the Houses of Parliament in future
years also for this power, and there is no
likelihood of this being the last legislation on
the matter. Ifthatis the purpose, my sub-
mission, would be that the time of the
Houses of Parliament should not be ina
way, if I may say so, unnecessarily be'
deployed by legislations of this nature.
‘The time can no doubt be fruitfully taken
when a notification is issued and the notifi-
cation is placed before the Houses of Par-
liament and any amendments made to
such notifications, those amendments can
be discussed.  This entails a lot of waste
of time, if I may say so, on the part of the
Government and on the part of the adminis-
trative departments. The matter each
year has got to be reviewed at a very high
level for the purpose of extending this legis-
lation, for merely extending this legislation,
which could as well be done by a noti-
fication and the notification can be placed
before each House of Parliament.

That is the purport of my amendments.

THE DEPUTY CHAIRMAN ; Mr.
Deputy Minister, any reply to the amend-
ments ?

SHRI SURENDRA PAL SINGH :
As I have said earlier, it is not necessary to
invest them with special powers for a longer
period. As I have already said, we are
continually watching the situation. We
are hoping that the problem will be solved
and that it may not be necessary to have
this legislation. I therefore, do not accept,
this amendment,
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THE DEPUTY CHAIRMAN : The
question is :
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1.That at page 1, Jine 8, after the figure-
‘1969’ the words ‘or such further date as.
the Central Government may, by notifica-
tion, from time to time appoint’ be in-
serted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

2. “That at page I, after line 8, the
%Ilowing be inserted, nrmeiy (—

“(b) after sub-section (4}, the follow-

o % . . .
ing proviso shall be inserted, namely i—

‘Provided that a notification issued
by the Central Government
under this sub-section shall te laid
as soon as may be after it is issued,
before each House of  Parliament
while it is ir. session for a tota! period
of fifteen days, and if both Houses
agree in making any medification
in the notification, or both Houses
agree that the notification should not
be issued, the notification shall there-
after have effect only in such modi-
fied form or be of no effect, as the
case may be; so, however, that any
such modification or annulmert shall
be without prejudice to the validity -of
anything previou-ly done under that
notification.” ’

.

The motion was ncgatived.

THE DEPUTY CHAIRMAN . The
guestion is :

“That clause 2 stard pert of the Rill.’”
The motion was adotted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bul.

SHRI SURENDRA PAL SINGH:
Madam, I move:
‘“That the Bill be pissed.”

The question v 2. pys and the moticy was
alopted. '



